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(c) whether the nationalised banks 
will be permitted to advance finances for the 
purchase of increased quota ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A C. GEORGE) : (a) Yes, Sir.
A statement is attached.

(b) No, Sir.

(c) This is subject to directions of the 
Reserve Bank of India.

Statement

(a) mills exporting 10 per 2l months, 
cent or more of their 
total production.

(b) For small scale units exporting 
more than 10 per cent of their output 
specially favourable modes of financing are 
provided, in addition to all other incentives 
like cash assistance import entitlements given 
under REP Policy.

(e) Hitherto, licences for raw materials 
and components were being issued to the 
actual users under different modes of 
financing irrespective of the value of entitle
ment. During Apiil 1971-March 3972, the 
modes of financing have been relaxed as 
under:—

(i) In the case of small scale units 
whose entitlement works out upto 
Rs. 5,000/-, licences are to be 
issued against free foreign exchange 
for the entire entitlement.

(b) mills exporting 20 pei 3’ months,
cent or more of theii 
total production.

(e) mills exporting 25 per 4} months, 
cent or more of their 
total production.

(ii) In the case of small scale units 
whose entitlement works out to 
more than Rs. 5,000/- but not 
more than Rs 50,000/-, licences 
will be issued against convenient 
sou ices of financing irrespective of 
their export performance.

Kxports of Small Scalc Industries Products

1099. SHRI N. K. SANGHI : Will
the Minister of FOREIGN TRADE be 
pleased to state :

(a) the percentage of Indian exports 
contributed by the small-scale industries, in 
the last three years ;

(b) the incentives provided by Govern
ment to increase their exports ; and

(c) whethei Government are eonsidei ing 
simplification of the procedure for issue of 
licences for the import o f raw materials 
required by the small-scale industries when 
s>ueh licences are not above a ccrtain limit.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A- C. GEORGE) : (a) Export figuies
,lrc "ot maintained separately in rcspect of 
stiull scale or large scale sectors. However, 
‘hiring 1969-70 as many as 467 sm *.11 sca<e 
units exported 10 per cent or more ol their 
total out put.

Presidential Order Regarding Training in 
Hindi Invalidated by Madras High Court

1100. DR. SARADISH ROY: Will
the Minister of HOME AFFAIRS be pleased 
to state :

(a) whether the attention of Govern
ment has been drawn to the judgment given 
by the Madras High Court stating that the 
President of India's Order elated the 27th 
April, 1960 about the training in Hindi 
language is invalid ; and

(b) the reaction of Government 
thereto ?

T11L MIN1STLK OF SI AIE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DLPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : (a)
Yes, Sir. Government arc aware of the 
judgement of the M.-dras High Court. The 
Court has held that the Presidential Order 
dated 27th April, 1°60 is invalid to the 
extent it makes in-service training for Central 
Government employees obligatory.




